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 Haryana State Pollution Control Board
REGIONAL OFFICE, REWARI atSCO-D6 &D-7,

SUNCITY COMMERICIAL COMPLEX, Sector-6, A-BLOCK REWARI
E-Mail:  hspcbrodr@gmail.com

To
The Member Secretary,
The Haryana Pond and Waste Water
Management Authority, Plot No-9, DHL Square,
3rd floor, IT Park, Sector-22,Panchkula, Haryana
Email:- ms.haryanapondauthority@gmail.com
 

Sub.- Analysis report in Original Application No. 573/2023 titled as Prakash
Yadav Versus State of Haryana in Hon’ble National Green Tribunal,        
Principal Bench, New Delhi.
Ref.-   Hon’ble NGT order dated 20.12.2023.
 

In reference to above referred order passed by Hon’ble NGT dated
20.12.2023 in Original Application No. 573/2023 titled as Prakash Yadav Versus
State of Haryana in Hon’ble National Green Tribunal, Principal Bench, New Delhi,
whose relevant portion is reproduced as below:-

“ 5. It is evident from above report that there is discharge of untreated
effluent in the water bodies causing pollution and no effective action has
been taken by concerned authorities. However, since cognizance was taken
suo moto on letter petition, and we find that formal parties are not being
impleaded, therefore, we direct impleadment of the following as
respondents:-

 
1) State of Haryana through Secretary, Panchayati Raj and Rural
Development; Govt. of Haryana, Haryana Civil Secretariat,
Chandigarh – 160001;
2) District Magistrate, District Rewari, Model Town Rewari S.O.
District, Rewari. State, Haryana;
3) Haryana Pollution Control Board through its Member Secretary,
Haryana State Pollution Control Board, C-11, Sector-6. Panchkula-
134109, Haryana;
4) Gram Panchayat Kharkhara District: Hisar, State Haryan, Pincode :
125121;
5) Haryana Pond and Waste Management Authority, Panchkula
through its Member Secretary, Bays No. 39 & 40, Basement Sector-4
Panchkuka-134 112, Haryana.
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6. Notices shall be issued to the above respondents, enabling them to file
their response within one month.
7. List the matter on 22.02.2024”
 
The joint team collected the pond samples nearby house of Sh. Prem S/o

Sh. Jagpal, Village- Kharkada and Sh. Rupender S/o Sh. Kartar, Villagge-
Kharkada and analysis report No. 514-515 dated 15.01.2024 is attached herewith
to take remedial measures by Haryana Pond & Waste Water Management
Authority (HPWWMA). Further, the next date of hearing is fixed for 22.02.2024.

Submitted for your kind information and further necessary action please.
DA/- As above

 
Regional Officer
Rewari Region

CC:-
            A copy of the above is forwarded to the following for information please:-

1. The Deputy Commissioner, Rewari
2. The Member Secretary, HSPCB, Panchkula
3. Sh. Rahul Khurana, Advocate, NGT, New Delhi.
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